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Item No. 20         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   

Original Application No. 1250/2024  
 
 

Bharatiya Kisan Union Purwa 
through its Secretary       Applicant  

  

 

Versus 
 

 Union of India & Ors.                    Respondent(s) 
  
 

Date of hearing: 15.01.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

 

Applicant: Mr. Aditya Singh, Adv. for Applicant (Through VC)    

 
Respondent:  Ms. Priyanka Swami, Adv. for DM, Prayagraj (Through VC) 

   Mr. Amit Shukla, Adv. for UPPCB (Through VC) 

   Mr. Vivek Narayan Sharma, Mr. Adhiraj Wadhera & Ms. Shruti Priya  

   Mishra, Advs. for NHAI 

   Mr. Gigi. C. George, Adv. for NMCG  
 
 

    

 
 

 

ORDER 
 

 

 

1.  In this Original Application, the Tribunal is considering the 

allegation that a bridge across the river Ganga in Prayagraj is being 

constructed under the inner ring road project in violation of the 

environmental norm. The plea of the Applicant is that no permission as 

required under clause 42 of the River Ganga (Rejuvenation, Protection 

and Management) Authorities Order, 2016 has been obtained and the 

construction is in progress in the flood plains and mainstream of river 

Ganga.  

 

2. There is also an allegation in respect of setting up of the batching 

plant without obtaining the Consent to Establish (CTE) and Consent to 

Operate (CTO). 
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3. The River Ganga Order, 2016 in clear terms provides in Clause-6(3) 

that no person shall construct any structure, whether permanent or 

temporary for residential or commercial or industrial or any other 

purposes in the River Ganga, Banks of River Ganga or its tributaries or 

active flood plain area of River Ganga or its tributaries and Sub-clause 4 

of Clause 6 of the Ganga Order, 2016 states that no person shall do any 

act or carry on any project or process or activity which, notwithstanding 

whether such act has been mentioned in this Order or not, has the effect 

of causing pollution in the River Ganga.  

 

4. The Clause 42 and 42 (a to c) of the Ganga rejuvenation Order, 

2016 in clear terms provides that: 

 

“42. Giving of prior approval in certain matters.- Every person, 
the State Ganga Committees, District Ganga Protection Committees, 
local authorities and other authorities shall obtain prior approval of 
the National Mission for Clean Ganga, on the following matters, 
relating to River Ganga and any area abutting River Ganga or its 
tributaries, if required to implement the decisions of the National 
Ganga Council, namely:-  
 

(a)  engineered diversion and storage of water in River Ganga 
without affecting the flow of water downstream of the River 
Ganga;  

 

(b)  construction of bridges and associated roads and 
embankments over the River Ganga or at its River Bank or 
its flood plain area;”  

 
 

 

5. In response to the notice issued on 24.10.2024, the reply on behalf 

of the Uttar Pradesh Pollution Control Board (UPPCB) dated 10.01.2025 

has been filed stating as under: 

  
“xxx …………………………..xxx……………………………………..xxx 
6.  That during the course of inspection it is observed by the Joint 
Committee that project in question is running without 

obtaining prior Consent / No Objection Certificate from 
National Mission for Clean Ganga. Further, Regional Officer, 
UPPCB, Prayagraj vide letter No. G01235/O.A. No. 1250/2024 dated 
13.12.2024 has recommended for imposition of Environmental 
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Compensation. The copy of the said letter is being annexed herewith 
as Annexure No.- R4/2.  
 
7. That in pursuance to the above mentioned letter, UPPCB has 
issued Show Cause Notice for imposition of Environmental 
Compensation of Rs. 10,00,000/- (Ten Lac Only) against the project 
proponent in question M/s GPT Infra projects Limited, Khasra No.-
146/2 & 200Mi., Village-Lawayan Kalan Uparhar, Pargana-Arail, 
Tehsil-Karchana, District-Prayagraj vide its letter no. H21910/C-
2/Water-176/24 dated 27.12.2024. The copy of the Show Cause 
Notice is being annexed herewith as Annexure No.- R4/3.” 

 
 

6. The above response clearly reveals that the project in question is 

running without prior consent or no objection certificate from NMCG and 

in violation of Ganga Rejuvenation Order 2016.  

 

7. The District Magistrate, Prayagraj has also filed the reply dated 

12.01.2025 mentioning in Para 3(c) of the reply about the progress of the 

work as under: 

 

“3. xxx …………………………xxx…………………………………….xxx 
 

c)  Out of 7.66 km of the project, a 3.1 km bridge is being 
constructed across the River Ganga, downstream of 
Sangam. At the time of inspection, foundation work for the 
said bridge was in progress. The following project 
particulars (furnished by the representative of M/s GPT 
Infraprojects Limited) are detailed hereunder. Copies of all 
relevant project records are being filed herewith and marked 
as Annexure -3.   

 
i)  The unit has neither obtained Consent to Establish 

(CTE) nor Consent to Operate (CTO) from the State 
Pollution Control Board and has yet to apply for the 
same. 

 
j)  By letter No. G1240/NGT OA No. 1250/2024, dated 

13.12.2024, the Regional Office, Uttar Pradesh Pollution 
Control Board, Prayagraj, issued a notice to M/s GPT 
Infraprojects Limited to obtain the requisite Consent to 
Operate under the Water (Prevention and Control of 
Pollution) Act, 1974, and the Air (Prevention and Control of 
Pollution) Act, 1981, via the Niveshmitra portal. Copies of 
this letter are being filed herewith and marked as 
Annexure-6.  

 
k)  By letter No. H 21910/C-2/Jal-176/24, dated 27.12.2024, 

the Uttar Pradesh Pollution Control Board, Lucknow, issued 
a Show Cause Notice proposing the imposition of 
Environmental Compensation to the tune of INR 10,00,000/- 
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(Rupees Ten Lakh). Copies of said Show Cause Notice are 
being filed herewith and marked as Annexure -7.  

 
l)  The Ministry of Environment, Forest, and Climate Change, 

Government of India, granted EC Identification No. 
EC23A3601UP5675402N, dated 14.11.2023, in favor of the 
National Highways Authority of India; however, there is 

no evidence of specific Environmental Clearance for 
this portion of the project in Prayagraj and 

Kaushambi. Copies of the aforesaid EC Identification are 
being filed herewith and marked as Annexure -8.  

 
m)  By letter No. G 01238/NGT OA No. 1250/2024, dated 

13.12.2024, the Regional Office, Uttar Pradesh Pollution 
Control Board, Prayagraj, forwarded a copy of the Hon'ble 
NGT's order in OA No. 1250/2024 to the Project Director, 
National Highways Authority of India, 18C/28-A, Sarojini 
Naidu Marg, Near AG Office, Civil Lines, Prayagraj, 
directing that construction of the bridge across the 

River Ganga, between Naini and Jhusi, shall proceed 
only upon obtaining permission from the National 

Mission for Clean Ganga. Copies of the said 
communication are being filed herewith and marked as 
Annexure -9.” 

 
 

8. The above reply also clearly reflects that construction is being done 

without requisite permission.  

 

9. Learned Counsel for National Mission for Clean Ganga (NMCG) 

submits that though the reply has been filed, since it has been filed 

belatedly, it has not come on record. He has informed that no permission 

from the NMCG has been obtained by Respondent No. 5, NHAI or 

Respondent No. 6, Contractor. Learned Senior Counsel appearing for 

Respondent No. 5, NHAI submits that he has not received the complete 

set of papers in the OA. Hence, Counsel for the Applicant is directed to 

supply the same within three days. 

 

10. When a query was put to learned Senior Counsel for Respondent 

No. 5 as to how it is proceeding with the construction without requisite 

permission in violation of the norms, the learned Senior Counsel assisting 

the Tribunal as an Officer of the Court has submitted that the Tribunal 

has ample power to pass the order and restrain the construction. 
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11. In the above circumstances, we direct the NMCG to ensure that the 

provisions of the Ganga Rejuvenation Order, 2016 are not violated by 

Respondents No. 5 and 6 while carrying out the construction in question. 

The NMCG is directed to submit a compliance report atleast one week 

before the next date of hearing. 

 

12. Learned Counsel for the Respondents are granted three weeks’ time 

to file the reply. Thereafter, it will be open to Counsel for the Applicant to 

file rejoinder within two weeks. 

 

13. List on 30.04.2025. 

 

Prakash Shrivastava, CP 

 

 

Sudhir Agarwal, JM 

 
 

 
Dr. A. Senthil Vel, EM 

 
 

January 15, 2025 

Original Application No. 1250/2024  
dv..  

101201



301177
ANNEXURE RA-2

111202



311178 121203



321179 131204



331180 141205



341181 151206



411188 ANNEXURE RA-3 161207



421189 171208



431190 181209



ANNAEXURE RA -4
191210



201211



211212



221213



231214



241215



251216



261217



Adv. Aditya Singh <adhivakta.aditya@gmail.com>

Service of Rejoinder Affidavit on behalf of Applicant in OA No. 1250 of 2024:
Bhartiya Kisan Union Purwa through its Secretary vs. Union of India & Ors.
Adv. Aditya Singh <adhivakta.aditya@gmail.com> Thu, Mar 19, 2026 at 12:55 PM
To: gigicgorege.adv42@yahoo.in
Cc: "Shantanu.Chaturvedi" <shantanu.chaturvedi@archeuslaw.com>, Vivek Narayan Sharma
<viveknarayansharma@gmail.com>, dmall@nic.in
Bcc: amit.shukla@lexweb.in

Respected All, 
   I represent the Applicant in the above-captioned matter pending before the Hon’ble National Green Tribunal,
Principal Bench, New Delhi. Please find attached herewith, by way of service, a copy of the Rejoinder Affidavit being
filed on behalf of the Applicant.

Regards,

Aditya Singh
Advocate 
High Court Allahabad
Counsel for the Applicant.   

Rejoinder Affidavit on behalf of Applicant in OA1250.pdf
8342K
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